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DATED: THIS THE 20TH MAY 1997

CORAM

Hon'bls My, T. L, Verma M
Hon'ble Mr. . S. Dayal AM
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ORIGINAL AFFLICATION NO,1678/93 .

| ot 1, Union of India through Gen=ral Manacer,
L5 Central Railway, Bambay. V.T.

2, Divisional Railway Manager

Central Railway, Jhansi 1
- = = = = = ~Fetitioners |

C/A Sri l213i Sinha

Versus

1. Smt. Moola Bai widow o Nirpat - :

2., Bhols Singh s/o late Nirpat

“n g

3, Llakhan L3l son of Nirpat

All residents of 55-Chaturyana, !
g ¢ Iaxmi Gate, Jhansi h
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4. Ist Additional District Judece, | S
hansi. IR )
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C/R Sri R.K,ngm ¥ =V ‘!q;:; ,.. :
Sri Shazilendra Srivastava "'-?_f"' ¥
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challenging the award of Pres cribed au’t‘ﬁ%‘ under

“the payment of wages Act, whereby applicaﬁﬁﬁlﬂfiif“?
applicant was dismissed. The learned Addition§£'_‘ ke
District Judge had allowed the apgal and ordefe&q%*ﬁﬁif
the appellant was entitled for k. 2,000/- or actual

arrear of pay. ;

3. In a recent decision, the Hontble
sucreme court has held that neither the prescribed 4
authority ander the payment of Wages Act nor the
District Judge is suborydinate to the Tribunal,as

such the Tribunal cannot entertain an application
challenging the orcer of the prescribed authzority

or that of the District/Addl. District Judge.

4, inview of thesbove, W€ dismiss this
application as not maintainable before this Tribunal.
Nothing in this order, however,'shall preclude the
applicants from seeking remedial measures for red-
ressal of grievance before the appropriate legal

forum, 1f sO advised.,
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